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I beg to lay on the Table—

(1) A copy each of the following
Notifications (Hindi and English ver-
sions) under section 185 of the Navy
Act, 195T:—

(i) The Navy (Pension) Amend-
ment Regulations, 1972, published
in Notification No. S.R.O. 111 in
Gazette of India dated the 21st
April, 1973.

(il) The Naval Ceremonial, Con-
ditions of Service and Miscellaneous
Second Amendment) Regulations,
1973, published in Notiflcation No.
SR.O 140 in Gazette of India dated
the 26th Mav, 1873,

(2) A statement (Hindi and Eng-
Iish versions)! showing reasons for
delay in laying the Notification men-
tioned at (1) (i) above. [Placed n
Library See No. LT-5274/73].

AccounTs Coal Boarp FOR 1970-71 aND
Miwerar CoNcessions (3rp Ampr)
Rries, 1973

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES

(SHR] SUBODH HANSDA): 1 beg
to lay on the Table—
(1) A copy of the Certified Ac-

counts (Hinch and English versions)
of the Coal Board for the year
1970-71, under sub-section (2) of
section 12 of the Coal Mines (Con-
servation Safety and Development)
Act, 1952 [Placed in Librury Sec
No LT-5273/73]

(2) A copy of the Mineral Counces-
sions (Third Amendinent) Rules, 1473
(Hindi and Enghsh versions) pub-
lished 1n Nouification No G.SR. 617
in Gazette of India dated the 9th
June, 1973, under sub-section (1) of
section 28 of the Mines and Minerals
(Regulation and Development) Act,

1957 [Ploced in Library. See No.
LT-5277/73].
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REVIEW AND ANNUAL RErFORT OFr HE-
HABILITATION INDUSTRIES CORPN., CAL~-
CUTTA FPOR 1871-72 aND EMPLOYENS
PrOVIDENT FUNDS (4TH AMDY.) SCHEME

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI RAGHU-
NATHA REDDY): On behalf of Shri
G. Venkatswamy, I beg to lay on
the lable—

(1) A copy each of the following
papers (Hindi and English versions)
under sub-section (1) of section 610A
of the Companies Act, 1956:—-

(i) Review by the Government on
the working of the Rehahilitation
Inausiries Corporation  Limited,
Calcutta, for the year 1971-72.

(11 Annual Report of the Reha-
bilitation Industries Corporation
Limited, Calcutta, .for the year
1971-72 along with the Audited Ac-
counts and the comments of the
Comptroller and Auditor General
thereon. [Placed in Library. Sce
No LT-5278 '78)

(2) A copy of the Employees Pro-
vident Funds (Fourth Amendment)
Scheme, 1973 (Hindi and English ver-
sions) published in Notification No
G.SR 3% 1n Gasetted of India dated
the 26th May, 1972, under sub-zection
(2) of section 7 of the Employees’
Provident Funds and Family Pension
Fund Act, 1952 [Ploced mm Librarn
See No LT-5279/73]1.

18224 hrs

CONMMI1'EE ON THE WELFARE OF
SCHEDULED CASTES AND SCHE-
DULED TRIBES

RreorTs oF Stupy Tours or Stupy
Grovurs

SHRI BUTA .SINGH (Rupar): 1
beg to lay on the Table a copy each
of the following:—

(1) Report of Study Tour of Studs
Group 11 of the Committee on the
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Welfare of Scheduled Castes &and
Scheduled Tribes to Madras Visakha-
patnam, Bhubaneshwar, Kharagpur,
Midnapur and Calcutta during June-
July, 1972

(2) Repori of Study Tour of Study
Group I of the Commiitce on the
Welfare of Scheduled Castes and
Scheduled Tribes to Kanpur and cer-

tain areas in Madhya Pradesh during
October, 1972,

(3) Report of Study Tour of Study
Group II of the Committee on the
Welfare of Scheduled Cactes and
Scheduled Tribes to Bomhav, Nogpur
and Bhopal during February, 1973

1323 hrs.

STATEMENT RE. TALKS IN RA-
WALPINDI ON INDO-BANGLADESH
JOINT DECLARATION

THE MINISTER OF STATE IN THE

MINISTRY OF EXTERNAL AFFAIRS
SHRI SURENDRA PAL SINGH)
A¢ the House 1s aware, on the 17th
April, 1973 the Governments of India
and Bangladesh issued a Joint Decla-
ration which contained an offer for
the unmedhate angd simultaneous reso-
lution of the humamialian 1Ssucs
arising out of the conflict of Decem-
her, 1971, The Government of Pakis-
tan sought certain clarifications on the
Declaration and for this purpose
invited the Government of India to
send a Representative to explain the
various provisions of the Declaration.
However, at the same time the Pakis-
tan Government in ils statement of
April 20, 1973 came out with certain
positions on these humanitarian issues
which were not acceptable to the
Governments of India and Bangla-
desh. After an exchange of corres-
pondence between our Foreign Minis-
fer and Pakistan’s Minister of State
for Defence and Foreign Affairs, Mr.
Ariz Ahmed, Pakistan indicated its

SRAVANA 11, 1808 (SAEA) Joint Decisration

=34
(Statement)

willingness {o discuss on the humani-
tarian basis the repatnation oi the
ihree categorics of persons menioned
in the Declaration, namely, Pakistani
Petsscvis ol war gnid civiblan  inler-
nee, mn India, Bangladesh nationals
detained 1n Pakistan and  Pakistani
nationals 1n Bangladesh, This ex-
raange of  rovvespordence tool. place
with the knowledze and in  consulta-
Lot w.ih tue Danglacesh Government.

A Delegation led by
kmsary of tne Prime Minister ot
Imua, Shri P. N. Haskar and com-
pr.sing Shri Kewal Singh, Foreign
Secretary, Prof. P. N. Dhar, Secretury
to the Prime Minister and senior offi-
clals from the Mimsiry of External
Affairs, visited Rawalpindi and Isla-
mabad and held chscusions with tne
Pakistan Delegation from 24th July to
dist July, 1873, The Pakistan Dele-
gation was led by Mr. Azz Ahmed.
Pakistan’s Minister of State for De-
tence and Foreign Affairs and includ-
ed Palistan’s Foreign Secretary M:.
Agha Shah: and other Senior Officials.

the Special

During the course of these talks,
question relating to sumultaneous
repairiation ol the thiee cale_uvr.es of
persons mentioned in the Joint India-
Bangiadesh declaration were aiscuss-
ed mn full detasi. In the context of
normalising the siuutiun tn the sube
conlinent, the two siies al-o rev.ewed
the progress made so far mn imple-
menting the Simia Agiecment. Tne
Pakistan side acknowledged the f.ct
that the Joint Ingta-Bu.piiiesa De
claration which had separated politi-
cal considerations from the humani-
tarian is-iies was a step forma:d a'd
paved the way for an early resolu-
tion of these issues, Some p:ogress
was made 1n detining these 15 ue. and
it was agreed between the two Drle-
gations that a point had been reach.-d
where further consideration by both
sides was necessary. It was, there-
fore, agreed that the current discus-
sions be agdjourned and later resumed
at New Delhi on 18th August, 1973



